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AUTHORITATIVE ENGLISH TEXT
Bill No. 28 of 2010

THE HIMACHAL PRADESH RSSENGERSAND GOODS TAXATION

15 of 1955

(AMENDMENT) BILL, 2010
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Passengersand Goods
Taxation Act, 1955 (Act No. 15 of 1955).

Be it enacted by the Legislativessembly of Himachal Pradesh in
the Sixty- firstYear of the Republic of India as follows:—

1. (1) ThisAct may be called the Himachal Pradesh Passengerstitie
and Good3axation (Amendmenfct, 2010. and

commence-

ment.
2) It shall be deemed to have come into force'bdad of
October 2010.

2. Insection 4-A of the Himachal Pradesh Passengerﬁfrawdment
GoodsTaxationAct, 1955, for the words “selling or causing or authorisjng ™"
to cause despatch”, the words “selling or purchasing or causing or authorizing

to cause despatch or receipt” shall be substituted.

3. (1) The Himachal Pradesh Passengers and G@o@gion Repeal of
(Amendment) Ordinance, 2010 is hereby repealed. ordinance
201_0 and
(2)  Notwithstanding such repeal, anything done or any actgf®™
taken under the Ordinance so repealed shall be deemed to have been done

or taken under the corresponding provisions oftbis
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STATEMENT OF OBJECTS AND REASONS

The bulk purchases made by various industrial units and others and the despatch of goods
from Himachal Pradeshto other States by the big Industrial Units, such as Iron and Steel Industries
have been adding to congestion at the Barriers which drastically curtail the speed of movement of
vehicles. Though there exists a provision under section 4-A of the Himachal Pradesh Passengers
and GoodJaxationAct, 1955 to authorise for collection Afiditional GoodSax on despatch
of goods for carriage by Road, howewee bulk purchases being made by such Industrial Units
are still creating congestion at Barriers and free flow of traffic is being hampered. Therefore,
in order to decongest the Barriers and to make movement of traffic smooth and also to remove
the anomalyitis considered expedientin the interest of revenue and public convenience to
amend section 4-6f theAct ibid. The authorisation to collect additional Go@dg on receipt
of bulk purchases will help in decongesting the Barrievehlsles bringing Goods inside the
State for and on behalf of authorised person will not be require to wait at Barriers.

2. Since, the Legislativssembly was not in session and amendment in the Himachal
Pradesh Passengers and GoraisationAct,1955 had to be madegantly. Therefore, the
Himachal Pradesh Passengers and GEsagion (Amendment) Ordinance,2010 (Bfdinance
No. 7 of 2010) was promulgated under clause (1) of article 213 of the Constitution of India by the
Governor of Himachal Pradesh ¢iCctobey2010, which was published in Rajpatra, Himachal
Pradesh on'7Octobef2010. Nowthe said Ordinance is required to be replaced by a regular
legislation.

3. This Bill seeks to replace the said Ordinance without modification.

PREM KUMAR DHUMAL,
Chief Minister.

DHARAMSHALA:
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FINANCIAL MEMORANDUM

The provisions of the Bill when enacted are to be enforced through the existing Government
machinery and there will be no additional expenditure fromttite 8&xchequer

MEMORANDUM REGARDING DELEGATED LEGISLA TION

Clause 2 of the Bill seeks to empower the State Government to authorise a person to
collect tax on receipt of goods purchased in bulk for carriage by road. This delegation is essential
and normal in character



